IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI
COURT-V
(Division Bench)

Item No.-505
[B-367/ND /2024

IN THE MATTER OF:

Alterna Aircraft V B Limited ....Applicant
‘S’;iceJ et Limited .. Respondent
SECTION

U/s 9 1IBC Order delivered on 26.11.2024
CORAM:

SHRI MAHENDRA KHANDELWAL,
HON’BLE MEMBER (JUDICIAL)

Dr. SANJEEV RANJAN,
HON’BLE MEMBER (TECHNICAL)

PRESENT:

For the Applicant : Mr. Kevic Setal Vad, Sr. Adv. Mr. Nimish Vakil, Mr. Pai
Amit, Ms. Pankhuri Bhardwaj, Ms. Bhavana Duhoon,
Advs.

For the Respondent : Mr. Krishnendu Datta, Sr. Adv., Mr. Sanjay Gupta, Ms.
Abhilasha Sharma, Mr. Shawaiz Nisar, Ms. Niharika
Sharma, Advs.

HYBRID HEARING (PHYSICAL & VC)

ORDER

Ld. Sr. Counsel on behalf of Operational Creditor is present and submitted
that in terms of order dated 13.09.2024, they have filed necessary affidavit under
Section 9(3)(b) of the IBC, 2016. Ld. Sr. Counsel on behalf of Corporate Debtor
is present on the basis of advance notice and accepts notice for filing reply to
this petition. Reply be filed within a period of 2 weeks and rejoinder by the
Operational Creditor within 1 week thereafter, if so desire. With the consent of

Ld. Counsels for both the sides, list the matter on 20.01.2025.

Sd/- sd/-
(Dr. SANJEEV RANJAN) (MAHENDRA KHANDELWAL)
MEMBER (T) MEMBER (J)

Gunjan
26.11.2024



